MINUTES OF MEETING No.10/19 OF NORMS COMMITTEE-I (DES-1 SECTION) HELD ON 16.11.2018

Meeting No. 10/19 of the Norms Committee (NC-I) for the licensing year 2018-2019 was held on
16.11.2018 under the Chairmanship of Sh. R.P. Goyal, Additional Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy
2015-2020 / Handbook of Procedure Volume. The following Members of the Committee were present in the
meeting: -

SI.No | Name of the representatives & their Designation | Department

1. SH. K.K.Tiwari, Industrial Adviser DHI Udyog Bhawan

2. Sh. K.S.Sodhi, Asst. Director MSME ,Nirman Bhawan

3. Sh. V.C. Agarwal, consultant (Tech-IIT) DGFT, Udyog Bhawan

4. Sh. Moin Afaque, Asstt. DGFT DGFT, Udyog Bhawan
Note:

1. In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of such
document has been placed at the end of the Minutes, in running serial orders. The scanned copies uploaded are
to be accepted. The U.O NO/O.M No of the scanned copy is reflected in the minutes.

2 Wherever the committee has fixed norms, the RAs should allow inputs as per wastage norms approved or as
applied whichever is less.

3. All applications/representations/reply to the Deficiency letters etc. may be sent to NC-I at e-mail address-
ncl.dgft@nic.in . All firms are also requested to mail/send their present valid email addresses so that
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correspondences can be made through email/ by Post.

The following cases were discussed in the meeting and decisions are stated below each case:

Case No.:28/19/80- Party Name: ASHOKA ~ Meet No/Date:10/80- Deferred
ALC2/2017 MANUFACTURING LTD,  ALC2/2018
16.11.2018
| Ho File ' RLA File B " Lic.No/Date:0210206863 Date:
:01/80/050/00309/AM 18/ :02/24/040/00077/AM17/ 28.07.2016

Decision: In the last meeting, party was asked to appez;rmfor PH. Nobody appeared.y The Committee
considered the case as per the agenda and decided to call for Personal Hearing on 6.12.2018. Case is deferred.



Case No.:13/3/80-ALC2/2017 Party Name: INTERPUMP ~ Meet No/Date:10/80- Approved
'HYDRAULICS INDIA PVT. 'ALC2/2018
LTD., 16.11.2018 |
HQ File RLA File " Lic.No/Date:0410162829 Date:16.11.2018
:01/80/050/00013/AM18/ :04/24/040/00199/AM17/

23.02.2017 ~

Decision: Party appeared for PH and explained in detail. The committee considered the case as per the
agenda and as per recommendation of representative of MSME, the committee approved the following
norms:

S.No. of Imported raw material Quantity | Quantity in kgs Wastage (%)
in
Numbers
|1 396 26044.00 31.8%
2 264 17690.00 31.4%
3 60 4172.00 32.00%
4 90 8017.00 32.5%
5 98 9707.00 34.00%
6 140 14571.00 34.00%
Note:

1. Number of pieces are allowed on net to net bases.
2. Wastages are allowed as applied for less recoverable wastage of 33.33%.
3. The party will pay duty on the excess imports, either in pieces or quantities.

RA concerned may take further necessary action as per the decision of NC.

Case No.:4/8/80-ALC2/2017

" Party Name: THE INDURE  Meet No/Date:10/80- Deferred
PVT. LTD ALC2/2018
16.11.2018
HQ File RLA File Lic.No/Date:0510402573  Date:

:01/80/050/00148/AM18/

-05/24/040/00005/AM 18/

116.05.2017

Decision: In the last meeting, party was asked to appear for PH . Vide its mail dated 15.11.2018 the party
has requested for adjournment. Therefore, the committee decided to defer the case.

Case No.:1/12/80-ALC2/2017 Party Name: INTERPUMP  Meet No/Date:10/80-  Approved
HYDRAULICS INDIA PVT.  ALC2/2018
LTD., 16.11.2018 ,
HQ File: ~ RLA File Lic. No/Date:0410163150 Date:16.11.2018
101/80/050/00215/AM18/ :04/24/040/00037/AM18/ 25.05.2017

Decision: Party appeared for PH and explained in detail. The committee considered the case as per the
agenda and as per recommendation of representative of MSME, the committee approved the following
norms:

SI. No. of imported raw material Quantity in kg Wastage%
{1 15360.00 34.6%
2. 21584.00 34.8%

i 3. 8339.00 35.00%

4. 6044.00 35.00%

5. 3646.00 37.2%
Note:

1. Number of pieces are allowed on net to net bases.

2. Wastages are allowed as applied for less recoverable wastage of 33.33%.
3. The party will pay duty on the excess imports, either in pieces or quantities.
RA concerned may take further necessary action as per the decision of NC.
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Case No.:17/13/80-ALC2/2017 Party Name: UNI VTL Meet No/Date:10/80- Deferred

PRECISION PVT. LTD. ALC2/2018

16.11.2018
HQ File - RLA File "~ Lic. No/Date:6510000005 | Date:
:01/80/050/00253/AM18/ -65/24/040/00004/AM 18/ 17.07.2017

Decision: In the last meeting, party was asked to appear for PH. Nobody appeared. The Committee
considered the case as per the agenda and decided to call for Personal Hearing on 6.12.2018. Case is
deferred.

Case No.:6/5/80-ALC2/2018  Party Name: DILIGENT SCM  Meet No/Date:10/80- Deferred
SOLUTIONS PRIVATE ALC2/2018
LIMITED 16.11.2018 ,
HQ File RLA File ‘ Lic. No/Date:0910065648 Date:
101/80/050/00055/AM19/ :09/24/040/00391/AM 18/ 08.11.2017

Decision: The committee considered the case as per égenda and it was decided to ask the firm to furnish the
information as per representative of MSME on following points-

i Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

ii. Weight of each Export Product.

iii. Weight of each of the imported and indigenous input, separately for each product, for the purpose
of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details of other imported input
to be used in the resultant product and sought to be imported/procured from sources other than the
license, if any, may also be indicated.

iv. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing

with complete justification and supported by documentary evidence/drawings etc.
V. Use of export product.

Case is deferred.

Case No.:48/8/80-ALC2/2018 Party Name: UNI VTL ‘Meet No/Date:10/80- Deferred
PRECISION PVT. LTD. ALC2/2018
116.11.2018 |
HQ File RLA File * Lic. No/Date:6510000010 Date:
:01/80/050/00171/AM 19/ :65/24/040/00006/AM 18/ 15.11.2017

Decision: In the last rheeting, party was asked to appear for PH. Nobody appeared. The Committee

considered the case as per the agenda and decided to call for Personal Hearing on 6.12.2018. Case is
deferred.

Case No.:77/19/80- Party Name: MAK Meet No/Date: 10/80- Withdrawn
ALC2/2017 CONTROLS AND SYSTEMS ALC2/2018

PVT LTD. 16.11.2018
HQ File RLA File Lic. No/Date:3210078312 Date:16.11.2018
:01/80/050/00358/AM18/ :32/21/040/00073/AM 18/ 27.11.2017

Decision: The Committee considered the case as per the agenda and noted that the firm vide their e-mail

9.11.2018 has informed that they have surrendered the above licence to RA, Coimbatore. The case withdrawn
from agenda. |



Case No.:13/3/80-ALC2/2018  Party Name: DIAMOND ~ Meet No/Date:10/80- Deferred
METAL SCREENS (P) LTD ~ ALC2/2018

16.11.2018
HQFile ~ RLAFile ~ Lic. No/Date:6510000011 Date:
:01/80/050/00013/AM 19/ :65/24/040/00007/AM 18/ 31.01.2018 '
9 Decision: Party appeared for PH and explained in detail. The Committee considered the case as per agenda
and noted that the export product is of 8 types. It was decided to ask the firm to furnish the following :
1. Quantity of each export product with thickness of each export product.
2. Drawings & sheet layout for all products.
Case is deferred.
~ Case No.:12/5/80-ALC2/2018  Party Name: DILIGENT SCM  Meet No/Date:10/80- Deferred
SOLUTIONS PRIVATE ALC2/2018
LIMITED 16.11.2018 ~
HQFile ~ RLAFile * Lic.No/Date:0910065942  Date:
:01/80/050/00061/AM 19/ :09/24/040/00555/AM 18/ 31.01.2018
Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the
information as per representative of MSME on following points-
i Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.
il Weight of each Export Product.
10 iii. Weight of each of the imported and indigenous input, separately for each product, for the purpose

of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details of other imported input
to be used in the resultant product and sought to be imported/procured from sources other than the
license, if any, may also be indicated.

iv. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

V. Use of export product.

Case is deferred.

‘Case No.:31/20/80- 4 Party Name: k ' Meet No/Date:10/80- Approved
ALC2/2017 'UNDERCARRIAGE AND ALC2/2018

TRACTOR PARTS PVT.LTD. 16.11.2018
HQ File RLA File Lic. No/Date:0310819062 Date:16.11.2018
:01/80/050/00395/AM 18/ :03/95/040/00964/AM 18/ 09.02.2018

Decision: The committee considered the case as per agenda and as per the recommendation of MSME
representative, decided to ratify the norms as under:

i. Import item at Sl. No. 1 to 22 is allowed as per General Note -4.

ii. Import item at SI. No. 23 is allowed up to 2% of FOB value.

iii. Import item at SI. No. 24 is allowed 253253 kg with 39% wastage.

RA concerned may take further necessary action as per the decision of NC.
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Note:

Case No.:43/3/80-ALC2/2018 Party Name: RONCH Meet No/Date:10/80-  Approved

POLYMERS PVT LTD 'ALC2/2018
; 16.11.2018

HQ File RLA File - Lic. No/Date:0310819556 Date:16.11.2018
:01/80/050/00043/AM 19/ :03/95/040/00999/AM 18/ 06.03.2018

Decision: The committee considered the case as per the agenda. The firm appeared before the Norms

‘Committee and submitted the breakup of consumption of each raw material for each export product (i.e.
Pureit Germkill Kit for 1500L & 300L). The Committee decided to approve the norms as per written

comments of the representative of MSME as under:

| Export product name Number of export Recommendation of import quantity
i product
Pureit Germkill Kit 6500 numbers 1. Import item No. 1 is allowed 473 kg
(1500 L) /3500 with of 10% wastage.
numbers ( 3000L ) 2. Import item No. 2 is allowed 305 kg
with of 10% wastage.
3. Import item No. 3 is allowed 43 kg
with of 10% wastage.
4. Import item No. 4 is allowed 199 kg
with of 10% wastage.
5. Import item No. 5 & 6 as per packing
policy.

Each unit of Pureit Germkill Kit for 1500L to contain 36 g, 25g, 3g, 18g of S. No. 1 to 4 of
imported raw material respectively.

Each unit of Pureit Germkill Kit for 3000L to contain 56g, 32g, 5g, 18g of S. No. 1 to 4 of
imported raw material respectively.

RA concerned may take further necessary action as per the decision of NC.

| Case No.:49/3/80-ALC2/2018  Party Name: WELLCARE OIL  Meet No/Date:10/80-  Deferred
TOOLS PVT. LTD ALC2/2018
16.11.2018
HQ File RLA File Lic. No/Date:0510405873 Date
:01/80/050/00049/AM 19/ 05/24/040/00602/AM 18/ 14.03.2018

Decision: The committee considered the case as pér 'égenda and it was decided to ask the firm to furnish the
information as per representative of MSME on following points-

i
ii.

iii.
iv.

Vi.

Detail technical note on manufacturing process including the relevant flow sheet.

Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

Weight of each Export Product.

Weight of each of the imported and indigenous input, separately for each product, for the purpose
of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details of other imported input -
to be used in the resultant product and sought to be imported/procured from sources other than the
license, if any, may also be indicated.

Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

Use of export product.

' Case is deferred.
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Case No.:36/5/80-ALC2/2018 Party Name: CHASYS Meet No/Date:10/80- Approved

AUTOMOTIVE ALC2/2018
COMPONENTS PVT. LTD.  16.11.2018
HQ File ~ RLAFile i Lic. No/Date:3110067031 Date:16.11.2018
:01/80/050/00085/AM19/ :31/83/040/00002/AM19/ 17.04.2018 | ‘

Decision: The Committee reviewed the case as“'per the agenda. The representative of DHI stated similar
Advance authorisation No. 3110066778 dated 9.6.2017 was ratified in Norms Committee Meeting No.

117/80-ALC2/2017 dated 19.12.2017 based upon the DHI written recommendation vide U.O. NO. TSWB

/3/60/2017 dated 24.11.2017. The Committee decided to ratify the norms as under:

i The import item at sl. No. 1,9 is allowed 1.65 kg/kg content in Export Product.

ii. The import item at sl. No. 2, 10 is allowed 1.32 kg/kg content in Export Product.
iii. The import item at sl. No. 3,11 is allowed 1.56 kg/kg content in Export Product.
iv. Remaining import items are allowed on net to net as General Note -4.

RA concerned may take further necessary action as per the decision of NC.

Case No.:18/5/80-ALC2/2018 Party Name: DOOWON Meet No/Date:10/80- Deferred
AUTOMOTIVE SYSTEMS ALC2/2018
INDIA PRIVATE LIMITED ~ 16.11.2018

HQ File ' RLA File Lic. No/Date:0410164245  Date:
:01/80/050/00067/AM 19/ :04/24/040/00014/AM19/ 25.04.2018
Decision: The committee considered the case as peAruagenda and it was decided to ask the firm to furnish the |

information as per DHI U.O. No. 3(36)/18-TSW(B) dated 13.09.2018 on following points-

i. Export drawing,.
ii. Wastage calculation.
Case is deferred.

Case No.:19/5/80-ALC2/2018  Party Name: DOOWON Meet No/Date: 10/80- Deferred
AUTOMOTIVE SYSTEMS ~ ALC2/2018
INDIA PRIVATE LIMITED  16.11.2018

HQ File RLA File Lic. No/Date:0410164244  Date:
:01/80/050/00068/AM 19/ :04/24/040/00013/AM19/ 25.04.2018
Decision: The committee considered the case as per agéﬁda and it was decided to ask the firm to furnish the

information as per DHI U.O. No. 3(33)/18-TSW(B) dated 28.8.2018 on following points-

1. Export drawing.
ii. Wastage calculation.
Case is deferred.

Case No.:3/5/80-ALC2/2018  Party Name: ISGEC HEAVY ‘Meet No/Date:10/80- Deferred
ENGINEERING LIMITED ALC2/2018
16.11.2018
HQ File RLA File Lic. No/Date:0510406234 Date:
:01/80/050/00052/AM 19/ :05/23/040/00035/AM19/ 26.04.2018

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the
information on following points-

i. Details of set required.

Case is deferred.
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Case No.:62/5/80-ALC2/2018  Party Name: PARAS IMPO-  Meet No/Date: 10/80-

Case No.:48/5/80-ALC2/2018 Party Name: BIRLA ‘Meet No/Date: 10/80- Deferred
FURUKAWA FIBRE OPTICS ALC2/2018

PRIVATE LIMITED, 16.11.2018
HQ File RLA File Lic. No/Date:1710006701 Date:
:01/80/050/00097/AM 19/ :17/24/040/00005/AM 19/ 09.05.2018

Decision: The committee considered the case as per“ag“érida and noted that the complete set of application
sent was sent to MEIT 31.07.2018 and subsequent reminder dated 12.11.2018 for their comments. The
Committee decided to wait for the comments from MEIT. Case is deferred.

Case No.:54/5/80-ALC2/2018  Party Name: ISGEC HITACHI |Meet No/Date:10/80-  Deferred
ZOSEN LIMITED ALC2/2018
16.11.2018
HQFile ~ RLAFile Lic. No/Date:0510406454 Date:
:01/80/050/00103/AM 19/ :05/23/040/00050/AM 19/ 14.05.2018

Decision: The committee considered the case as per agénda and it was decided to ask the firm to furnish the
information vide their DIPP U.O No. P-47011/355/2018-TSW on following points-

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

ii. Weight of each Export Product.

iii. Weight of each of the imported and indigenous input, separately for each product, for the purpose

of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details of other imported input
to be used in the resultant product and sought to be imported/procured from sources other than the
license, if any, may also be indicated.

iv. Size and specification including grade, composition, range, thickness etc. of the items proposed for
import.

Case is deferred.

Case No.:64/5/80-ALC2/2018 Party Name: VICTORA AUTO Meet No/Date:10/80- Deferred
| PVT.LTD ALC2/2018

16.11.2018 |
HQ File RLA File - Lic. No/Date:0510406462  Date:
:01/80/050/00113/AM 19/ :05/24/040/00080/AM 19/ 15.05.2018

Decision: The committee considered the case as per agenda and noted that deﬁc'iyency letter was sent to the
firm on 12.11.2018. The Committee decided to wait for the reply from firm. Case is deferred.

" Deferred
EXPO PVT LTD, ALC2/2018
16.11.2018
HQ File RLA File Lic. No/Date:0510406488  Date:
:01/80/050/00111/AM19/ 105/24/040/00068/AM 19/ 16.05.2018

Decision: The committee considered the case as pe‘tt agenda and noted that dé‘ﬁ‘ciency letter has been issued
to the firm on 13.9.2018. No information received so far. It was decided to send final reminder to furnish the
requisite information within 15 days failing which case will be rejected.

Case is deferred.
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Case No0.:56/5/80-ALC2/2018  Party Name: VICTORA AUTO Meet No/Date:10/80- Deferred

PVT.LTD ALC2/2018

16.11.2018 |
HQ File RLA File - Lic. No/Date:0510406536 Date:
:01/80/050/00105/AM 19/ :05/24/040/00091/AM19/ 21.05.2018 ~

Decision: The committee considered the case as per”agenda and noted that deficiency letter was sent to the
firm on 12.11.2018. The Committee decided to wait for the reply from firm.

Case is deferred.

Case No.:63/5/80-ALC2/2018  Party Name: VICTORA AUTO  Meet No/Date:10/80- Deferred
PVT. LTD ALC2/2018
16.11.2018
HQFile ~ RLAFile - Lic. No/Date:0510406550 Date:
:01/80/050/00112/AM19/ 105/24/040/00096/AM 19/ 22.05.2018 |

Decision: The committee considered the case as per agéﬁda and noted that deficiency letter was sent to the
firm on 12.11.2018. The Committee decided to wait for the reply from firm.

Case is deferred.

Case No.:71/5/80-ALC2/2018 Party Name: PERMANENT  Meet No/Date:10/80-  Approved

'MAGNETS LIMITED ALC2/2018
16.11.2018

HQ File RLA File ' Lic. No/Date:0310821154 Date:16.11.2018
:01/80/050/00120/AM 19/ :03/95/040/00150/AM19/ 22.05.2018

Decision: The Committee consider the case as per the agenda and as per recommendation of MSME decided |
to ratify the norms as under:

1. Import item at SI. No. 1 is allowed 552 kg with 10.6% wastage.

2. Import item at SI. No. 2 is allowed 1309 kg with 10% wastage.

RA concerned may take further necessary action as per the decision of NC.

Case No.:60/5/80-ALC2/2018  Party Name: VICTORA AUTO Meet No/Date:10/80-  Deferred
PVT. LTD ALC2/2018
16.11.2018
HQ File RLA File Lic. No/Date:0510406587 Date:
:01/80/050/00109/AM 19/ 105/24/040/00111/AM19/ 24.05.2018

Decision: The committee considered the case as pef agenda and noted that deficiency letter was sent to the
firm on 12.11.2018. The Committee decided to wait for the reply from firm.

‘Case is deferred.

Case No.:58/5/80-ALC2/2018  Party Name: MASU BRAKE ~ Meet No/Date:10/80-  Deferred
PADS PRIVATE LIMITED ~ ALC2/2018
16.11.2018
HQ File RLA File Lic. No/Date:0510406606 Date:
:01/80/050/00107/AM19/ 105/24/040/00095/AM 19/ 25.05.2018

Decision: The committee considered the case as per the agehda and noted that the case was earlier sentto
MSME. The Committee decided to send a complete set of application to Tech-1.
Case is deferred.
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Case No.:59/5/80- ;ls‘arty'Name: LIFELONG ‘Meet No/Date: 10/80- Deferred

ALC2/2018 MEDITECH PRIVATE LTD. ALC2/2018
16.11.2018
HQ File RLA File Lic. Date:

by ;:01/80/050/00108/AM 19/ :05/23/040/00098/AM 19/ No/Date:051040663 1

28.05.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application

was sent to DIPP (Chemical) on 6.8.2018. The Committee decided to remind the DIPP (chemical).

Case is deferred.

Case No.:65/5/80-ALC2/2018  Party Name: BIRLA CABLE  Meet No/Date:10/80-  Deferred
LIMITED ALC2/2018
16.11.2018
HQ File RLA File Lic. No/Date: 1110028338 Date:
:01/80/050/00114/AM19/ -11/24/040/00005/AM19/ 28.05.2018

Decision: The committee considered the case as ﬁer’agenda and noted that de'ﬁcyiency letter has been issued
to the firm on 25.9.2018. No information received so far. It was decided to send final reminder to furnish the
requisite information within 15 days failing which case will be rejected. Case is deferred.

Case No.:10/8/80-ALC2/2018  Party Name: JAI INDUSTRIES Meet No/Date:10/80- Deferred
INDIA ALC2/2018
16.11.2018
HQ File ‘ " RLAFile Lic. No/Date:0510406641 Date:
:01/80/050/00133/AM19/ :05/23/040/00090/AM19/ 28.05.2018

Decision: The committee considered the case as per agenda and noted that deficiency letter was sent to the
firm on 12.11.2018. The Committee decided to wait for the reply from firm. Case is deferred.

Case No.:23/8/80-ALC2/2018  Party Name: GE POWER Meet No/Date: 10/80- Deferred
INDIA LIMITED ALC2/2018
16.11.2018
HQ File RLA File ‘ Lic. No/Date:0310821275 Date:
101/80/050/00146/AM19/ 103/94/040/00164/AM 19/ 28.05.2018

Decision: The committee considered the case as ‘pekr égenda and it was decided to ask the firm to furnish the
information on following points-

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

ii. Weight of each Export Product.

iii. Weight of each of the imported and indigenous input, separately for each product, for the purpose

of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details of other imported input
to be used in the resultant product and sought to be imported/procured from sources other than the
license, if any, may also be indicated.

iv. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing

with complete justification and supported by documentary evidence/drawings etc.
V. Use of export product.

Case is deferred.



~ Case No.:24/8/80- Party Name: GE POWER  Meet No/Date:10/80- Deferred

ALC2/2018 INDIA LIMITED ALC2/2018
16.11.2018
HQ File | RLA File  |Lie. Date:
01/80/050/00147/AM19/  :03/94/040/00159/AM19/  No/Date:0310821296
29.05.2018

Decision: The Committee considered the case as per the age;nda and decided to call for Personal Hearing on
6.12.2018 as the drawing given were not readable.

Case is deferred.

Case No.:1/8/80-ALC2/2018  Party Name: CORNING - Meet No/Date: 10/80- Deferred
TECHNOLOGIES INDIA PVT. ALC2/2018
LTD. 16.11.2018

HQ File RLA File ' Lic. No/Date:0510406690 Date

:01/80/050/00124/AM19/ :05/23/040/00089/AM 19/ 30.05.2018

was sent to MEIT on 11.9.2018. The Committee decided to reminder the MEIT.

Case is deferred.

* Case No.:5/10/80-ALC2/2018  Party Name: DOOWON Meet No/Date:10/80-  Deferred
AUTOMOTIVE SYSTEMS ~ |ALC2/2018
INDIA PRIVATE LIMITED ~ 16.11.2018

HQ File ' RLA File Lic. No/Date:0410164376 ~ Date:
:01/80/050/00191/AM 19/ :04/24/040/00044/AM19/ 31.05.2018 ,

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the
information as per DHI U.O. No. 3(36)/18-TSW(B) dated 13.09.2018 on following points-

i Export drawing.
ii. Wastage calculation.

Case is deferred.

Case No.:9/8/80-ALC2/2018  Party Name: ISGEC HEAVY  Meet No/Date:10/80- Deferred
ENGINEERING LIMITED ~ ALC2/2018
16.11.2018
HQ File RLA File Lic. No/Date:0510406768 Date:
:01/80/050/00132/AM19/ 105/23/040/00108/AM 19/ 06.06.2018

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the
information for material balancing on following points-

i. Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

ii. Weight of each Export Product.

iii. Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

iv. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to be

10
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manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.
V. Import item at SI. No. 12 to 26 are components, hence their numbers are required.

Case is deferred.

Case No.:29/8/80- " Party Name: SAIRA ASIA  Meet No/Date:10/80-  Deferred
ALC2/2018 INTERIORS PVT LTD ALC2/2018

16.11.2018
HQ File RLA File Lic.No/Date:3410044210 Date:

:01/80/050/00152/AM19/ :34/21/040/00102/AM19/ 07.06.2018

Decision: The committee considered the case as per aéenda and noted that the corﬁplete set of applicatioﬁ'
was sent to MSME on 13.11.2018. The Committee decided to wait for the comments from MSME.

Case is deferred.

‘Case No.:3/10/80-ALC2/2018 Party Name: PHOENIX FOILS Meet No/Date:10/80- Deferred
! PVT. LTD. 'ALC2/2018

116.11.2018 |
HQ File ~ RLAFile - Lic. No/Date:0310821524 Date:
:01/80/050/00189/AM 19/ :03/95/040/00194/AM 19/ 07.06.2018

:Dééision: The committee considered the case as pehfkag‘,énda and noted that the hard copywof ‘épp‘l‘icati'onwims”
not received. Case is deferred.

Case No.:47/8/80-ALC2/2018  Party Name: PERFECT TOOLS ' Meet No/Date: 10/80- ‘

& FORGINGS, ALC2/2018 Approved
16.11.2018
HQ File RLA File Lic. No/Date:11 10028342 Date:
-01/80/050/00170/AM19/ -11/24/040/00011/AM 19/ 12.06.2018

Decision: The Committee considered the case as p&er the agenda and as pef recommendation of MSME

decided to ratify the norms as under:
I. Import item at SI. No. 1 is allowed 51.667MT with 3.33% wastage with accountability clause.
2. Import item at S No. 2 is allowed 39.366 MT with 3.33 %. Wastage with accountability clause.
3. Import item at SI. No. 3 as applied including 5% wastage with accountability clause.

RA concerned may take further necessary action as per the decision of NC.

Case No.:49/8/80-ALC2/2018  Party Name: UNI VTL ~ Meet No/Date:10/80-

PRECISION PVT. LTD. ALC2/2018 Deferred

| 16.11.2018 «
HQ File RLA File " Lic.No/Date:6510000016 Date:
-01/80/050/00172/AM 19/ -65/24/040/00002/AM19/ 12.06.2018

Decision: In the last meeting, party was asked to appear for PH. Nobody appeared. The Committee

‘considered the case as per the agenda and decided to call for last Personal Hearing on 6.12.201 8.

Case is deferred.

11
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Case No.:50/8/80-ALC2/2018  Party Name: UNI VTL Meet No/Date: 10/80-

PRECISION PVT. LTD. ALC2/2018 Deferred
16.11.2018

HQ File o " RLAFile  Lic. No/Date:6510000015 Date:

:01/80/050/00173/AM 19/ -65/24/040/00001/AM 19/ 12.06.2018

Decision: In the last meeting, party was asked to appear for PH. Nobody appeared. The Committee
considered the case as per the agenda and decided to call for last Personal Hearing on 6.12.2018.

Case is deferred.

Case No.:2/10/80-ALC2/2018  Party Name: CESARE Meet No/Date:10/80-
BONETTI INTERNATIONAL  ALC2/2018 Deferred
PRIVATE LIMITED 16.11.2018 |

HQ File RLA File Lic.No/Date:3110067078  Date:

01/80/050/00188/AM19/ 31/83/040/00029/AM19/ 12.06.2018

Decision: The committee considered the case as per agenda and noted that the hard copy of application is
not received.

Case is deferred

Case No.:36/8/80-ALC2/2018  Party Name: RATNAVEER ~ Meet No/Date:10/80-

STAINLESS PRODUCTS ALC2/2018 Deferred
(PVT) LTD, 16.11.2018

HQ File RLA File " Lic.No/Date:3410044246 Date:

:01/80/050/00159/AM 19/ :34/24/040/00112/AM18/ 14.06.2018

Decision: The committee considered the case as per the agenda. The representative of MSME decided to ask
the firm to furnish the information on following points-

1. Number and weight of different type of Adapters in tabular format.

2. Calculation of wastage.

Case is deferred.

Case No.:41/8/80-ALC2/2018  Party Name: UNIVERSAL Meet No/Date: 10/80-
CABLES LTD., ALC2/2018 Deferred
16.11.2018
HQ File RLA File ’ Lic.No/Date: 1110028343  Date:
:01/80/050/00164/AM19/ :11/24/040/00006/AM 19/ 14.06.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application
was sent to MEIT on 11.09.2018. It is decided to remind the MEIT for written comments.

Case is deferred.

Case No.:42/8/80-ALC2/2018 Party Name: UNIVERSAL 'Meet No/Date:10/80- Deferred
CABLES LTD., ALC2/2018 ~

| 16.11.2018 |

HQ File RLA File ' Lic.No/Date: 1110028346 Date:

:01/80/050/00165/AM19/ :11/24/040/00009/AM19/ 14.06.2018

‘Decision: The committee considered the case as per agéﬁda and noted that the complete set of appl“ication

was sent to MEIT on 11.09.2018. The Committee decided to remind the MEIT for written comments.

Case is deferred.
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Case No.:43/8/80-ALC2/2018  Party Name: UNIVERSAL Meet No/Date: 10/80- Deferred

CABLES LTD., ALC2/2018

16.11.2018
HQ File RLAFile Lic.No/Date:1110028344  Date:
01/80/050/00166/AM19/ :11/24/040/00007/AM19/ 14.06.2018

Decision: The committee considered the case as bér agenda and noted that the complete set of app‘liucatic')n
was sent to MEIT on 11.09.2018. The Committee decided to remind the MEIT for written comments.

' Case is deferred.

Case No.:44/8/80-ALC2/2018  Party Name: UNIVERSAL Meet No/Date:10/80- Deferred
CABLES LTD., ALC22018 «
16.11.2018
HQ File RLA File Lic.No/Date:1110028347  Date:
:01/80/050/00167/AM19/ :11/24/040/00010/AM 19/ 14.06.2018

Decision: The committee considered the case as per agerida and noted that the complete set of application

‘was sent to MEIT on 11.09.2018. The Committee decided to remind the MEIT for written comments.

Case is deferred.

Case No.:45/8/80-ALC2/2018  Party Name: UNIVERSAL ~ Meet No/Date:10/80-  Deferred
CABLES LTD., ALC2/2018
16.11.2018
HQ File " ~ RLAFile ‘ ' Lic.No/Date:1110028345 Date:
:01/80/050/00168/AM 19/ :11/24/040/00008/AM 19/ 14.06.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application
was sent to MEIT on 11.09.2018. The Committee decided to remind the MEIT for written comments.

Case is deferred.

Case No.:4/8/80-ALC2/2018  Party Name: CHIRAG UDYOG Meet No/Date: 10/80- Deferred
ALC2/2018
16.11.2018
HQ File RLA File . Lic. No/Date:0510406909 Date:
:01/80/050/00127/AM 19/ :05/23/040/00141/AM19/ 19.06.2018

Decision: The committee considered the case as per agenda and it was decided to ask the firm to furnish the .
information on following point-
i Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing

with complete justification and supported by documentary evidence/drawings etc.
Case is deferred.

Case No.:60/8/80-ALC2/2018  Party Name: AZAD Meet No/Date: 10/80- Approved
ENGINEERING PRIVATE ~ ALC2/2018
LIMITED 16.11.2018 |
HQ File RLA File - Lic. No/Date:0910066358 Date:
:01/80/050/00183/AM19/ :09/24/040/00054/AM19/ 20.06.2018

Decision: The Committee reviewed the case as per the agenda. The DHI U.O. No. DES-I/AZAD/Tubl-1-
2018-HEI dated 16.11.2018 has stated that earlier Advance authorisation No. 0910064517 dated 23.12.2016 |
was ratified in Norms Committee Meeting No. 8/80-ALC2/2017 dated 18.07.2017 based upon the DHI

written recommendation vide U.O. No. TSWBFN:3(56)/2016 dated 7.7.2017. The Committee decided to
ratify the norms as under: |

13
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The import product stainless steel bar is allowed 2.15 kg/kg content in Export Product.

RA concerned may take further necessary action as per the decision of NC.

Case No.:61/8/80-ALC2/2018 Party Name: AZAD ~ Meet No/Date:10/80- Approved
ENGINEERING PRIVATE  ALC2/2018
LIMITED 16.11.2018
HQ File RLA File k Lic.No/Date:0910066360 Date:16.11.2018
:01/80/050/00184/AM19/ :09/24/040/00055/AM 19/ 20.06.2018

2018-HEI dated 16.11.2018 has stated that earlier Advance authorisation No. 0910064517 dated 23.12.2016
was ratified in Norms Committee Meeting No. 8/80-ALC2/2017 dated 18.07.2017 based upon the DHI

‘written recommendation vide U.O. No. TSWBFN:3(56)/2016 dated 7.7.2017. The Committee decided to

ratify the norms as under:
The import product stainless steel bar is allowed 2.15 kg/kg content in Export Product.

RA concerned may take further necessary action as per the decision of NC.

" Case No.:62/8/80-ALC2/2018 [Party Name: AZAD ~ Meet No/Date:10/80-  Approved
' ENGINEERING PRIVATE ~ ALC2/2018 |
LIMITED 16.11.2018
HQFile ~ RLAFile "~ Lic.No/Date:0910066361 Date:16.11.2018 |
:01/80/050/00185/AM19/ 109/24/040/00056/AM 19/ 20.06.2018

50
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Decision: The Committee reviewed the case as per the agenda. The DHI U.O. No. DES-I/AZAD/Tubl-1-

2018-HEI dated 16.11.2018 has stated that earlier Advance authorisation No. 0910064517 dated 23.12.2016

was ratified in Norms Committee Meeting No. 8/80-ALC2/2017 dated 18.07.2017 based upon the DHI

'written recommendation vide U.O. No. TSWBFN:3(56)/2016 dated 7.7.2017.The Committee decided to

ratify the norms as under:
The import product stainless steel bar is allowed 2.15 kg/kg content in Export Product.

RA concerned may take further necessary action as per the decision of NC.

Case No.:38/8/80-ALC2/2018  Party Name: AYYAPPA CNC  Meet No/Date:10/80-  Deferred
PVT.LTD, ALC2/2018
16.11.2018
HQ File RLA File Lic. No/Date:0710113468  Date:
:01/80/050/00161/AM19/ :07/24/040/00070/AM 19/ 21.06.2018

Decision: The committee considered the case as per agenda and noted that deﬂciéncy letter was sent to the

;ﬁrm on 12.11.2018. The Committee decided to wait for the reply from firm.

Case is deferred.

(Case No.:8/8/80-ALC2/2018 Party Name: GMT ~ Meet No/Date:10/80-  Approved
INDUSTRIES LIMITED ALC2/2018
16.11.2018
HQ File RLA File "~ Lic. No/Date:0510406951 Date:16.11.2018
:01/80/050/00131/AM19/  :05/23/040/00129/AM19/ 22.06.2018 ~

Decision: The committee considered the case as per agénda and as per the recommendation of MSME

representative decided to ratify the norms as under:

14
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Import item is allowed on net to net basis as per General Note -4.

RA concerned may take further necessary action as per the decision of NC.

Case No.:12/8/80-ALC2/2018  Party Name: ULTRA ‘Meet No/Date:10/80- Deferred
ENGINEERS 'ALC2/2018
16.11.2018
HQ File RLA File - Lic. No/Date:3110067088 Date:
:01/80/050/00135/AM 19/ :31/83/040/00043/AM 19/ 25.06.2018

Decision: The Committee reviewed the case as pér the agenda. DHI had recommended for repeat norms.

However, it was observed that the firm has claimed different import items in its applications. Further, the

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the
Norms Committee.

Case No.:11/8/80-ALC2/2018 Party Name: NIPHA Meet No/Date:10/80-  Approved
EXPORTS PRIVATE ALC2/2018
LIMITED 16.11.2018
HQFile " RLA File " Lic. No/Date:0210208528 Date:16.11.2018
:01/80/050/00134/AM19/ 102/24/040/00047/AM19/ 26.06.2018

Decision: The committee considered the case as per agenda and as per the recommendation of MSME

representative decided to ratify the norms as under:

i. Import item at SI. No. 1 is allowed 260MT with 7.8% wastage.

RA concerned may take further necessary action as per the decision of NC.

Case No.:25/8/80-ALC2/2018 Party Name: DAGGER Meet No/Date: 10/80- ;'Aybprmv/éd“ N
MASTER TOOL ALC2/2018
INDUSTRIES LIMITED 16.11.2018 1 |
HQ File ~ RLAFile o Lic. No/Date:0310821929 Date:16.11.2018 |
:01/80/050/00148/AM19/ :03/94/040/00261/AM19/ 26.06.2018 '

Decision: The Committee considered the case as per agenda and as per the recommendation of
representative of DHI, the Committee taking cue from norms at SN. C-421, decided to ratify the norms as

under:

1. Import item at SI. No.1 is allowed with 5% wastage in weight.
ii. Import item at S1. No.2 is allowed within 5% of FOB value.

RA concerned may take further necessary action as per the decision of NC.

(Case No.:58/8/80-ALC2/2018  Party Name: HEURTEY * Meet No/Date:10/80-  Deferred
PETROCHEM INDIA ALC2/2018
PRIVATE LIMITED 16.11.2018
HQ File RLA File ” Lic.No/Date:3410044279  Date:
:01/80/050/00181/AM19/ :34/24/040/00092/AM 19/ 26.06.2018

Decision: The committee considered the case as per mai'gy,yén'da and noted that DIPP asked the firm to furnish
the information as per DIPP U.O. No. P-47011/316/2018-TSW dated 31.10.2018 on following point-

1. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
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from sources other than the license, if any, may also be indicated.

Case is deferred.

Case No.:3/8/80-ALC2/2018  Party Name: VICTORA AUTO  Meet No/Date:10/80- Deferred
PVT.LTD ALC2/2018 !
16.11.2018
HQ File ~ RLAFile Lic.No/Date:0510407035  Date:
:01/80/050/00126/AM19/ :05/24/040/00172/AM19/ 02.07.2018

Decision: The committee considered the case as per agenda and noted that deficiency letter was sent to the

firm on 12.11.2018. The Committee decided to wait for the reply from firm.

'Case is deferred.

Case No.14/8/80-ALC2/2018 Party Name: BHARAT ~ Meet No/Date:10/80-  Deferred
' 'EXPORTS ALC2/2018 |
‘ 16.11.2018 |
HQ File RLA File Lic.No/Date:0510407065 Date:
:01/80/050/00137/AM19/ :05/23/040/00161/AM19/ 04.07.2018 |
Decision: The committee considered the case as per‘ agenda and it was decided to ask the firm to furnish the

information on following point-

1. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

The case is deferred.

Case No.:15/8/80- 'Party Name: SEBROS ~ Meet No/Date:10/80-  Deferred
ALC2/2018 INDUSTRIES PVT.LTD.  ALC2/2018

‘ 16.11.2018
HQ File " RLA File Lic.No/Date:0510407110 Date:

:01/80/050/00138/AM19/ :05/24/040/00185/AM19/ 06.07.2018

Decision: The committee considered the case as per agenda{ and noted the complete set of képplicétioyrqikkkWas' '

sent to DHI and decided to forward the case to MSME for their comments since the export product pertains

to MSME.

Case is deferred.

Case No.:17/8/80- Pﬂarty Name: ISGEC HEAVY Meet No/Date:10/80- Apprb\)ed ‘
ALC2/2018 ENGINEERING LIMITED ~ ALC2/2018

16.11.2018
HQ File RLA File Lic.No/Date:0510407109 Date:16.11.2018

:01/80/050/00140/AM 19/ :05/23/040/00165/AM19/ 06.07.2018

Decision: The Committee consider the case as per the agenda and as per written recommendation of
representative of DHI decided to ratify the norms as under:

i. Import item at SI. No. 1 is allowed with 5% wastage as per C-1647 with accountability clause.

ii. Import item at SI. No. 2 to 8 as per General Note -4 with accountability clause.

RA concerned may take further necessary action as per the decision of NC.
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Case No.:35/8/80-ALC2/2018 Party Name: IND-SPHINX Meet No/Date:10/80- Approved

PRECISION LTD 'ALC2/2018
16.11.2018
HQFile RLA File Lic.No/Date:2210015940 Date:16.11.2018
61 :01/80/050/00158/AM19/ :22/24/040/00094/AM 18/ 06.07.2018 | ’
Decision: The committee considered the case as per agenda and as per the recommendation of MSME
representative decided to ratify the norms as under:
i. Import item at SI. No. 1 is allowed on net to net with accountability clause.
i.  CIF value of import item at SI. No. 2 is allowed subject to limit of 5% of FOB value.
RA concerned may take further necessary action as per the decision of NC.
Case No.:16/8/80-ALC2/2018 Party Name: SMC Meet No/Date:10/80- Deferred
PNEUMATICS (INDIA) /ALC2/2018
PRIVATE LIMITED 16.11.2018
HQ File RLA File Lic.No/Date:0510407130 Date:
:01/80/050/00139/AM19/ :05/24/040/00207/AM 19/ 09.07.2018
Decision: The committee considered the case as per agenda and as per written comments of DIPP decided to
ask the firm to furnish the information on following points-

1. Model number, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

ii. Detail technical note on manufacturing process including the relevant flow sheet.

iii. Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

iv. Weight of each Export Product.

G2 V. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

Vi. Information about the inputs required per unit of the resultant product as per SI. No. 1 of
Appendix-11A appearing in current HBP (Vol. I) separately for each product.

Vil. Components details starting from the specification of the export product, basic calculation as to
how of raw material proposed for import has been arrived at, including the net weight of
components to be manufactured out of these imported materials, wastages claimed at each
stage of manufacturing with complete justification and supported by documentary
evidence/drawings etc.

Case is deferred.
Case No.:20/8/80-ALC2/2018  Party Name: APAR ‘Meet No/Date:10/80- Deferred
INDUSTRIES LIMITED ALC2/2018
, 16.11.2018
HQ File RLA File Lic.No/Date:0310822226 Date:
63 :01/80/050/00143/AM19/ :03/94/040/00199/AM 19/ 11.07.2018

Decision: The committee considered the case as pér égenda and noted that the cor{if)lete set of app[icatidn
was sent to MEIT on 12.11.2018. The Committee decided to wait for comments from MEIT.
Case is deferred.
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Case No.:18/8/80-ALC2/2018 Party Name: ULTRA Meet No/Date:10/80- ~ Deferred

'ENGINEERS ALC2/2018
16.11.2018

HQ File RLA File Lic.No/Date:3110067111 Date:
:01/80/050/00141/AM19/ 3 1/83/040/00053/AM19/ 12.07.2018

Decision: The Committee reviewed the case as per the agenda. DHI had recommended for repeat norms.
‘However, it was observed that the firm has claimed different import items in its applications. Further, the

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the |
Norms Committee.

Case No.:19/8/80-ALC2/2018  Party Name: GL&V INDIA  Meet No/Date:10/80-  Deferred
PRIVATE LIMITED ALC2/2018
16.11.2018
HQ File " RLA File ‘ Lic.No/Date:3110067112  Date:
:01/80/050/00142/AM19/ :31/83/040/00054/AM 19/ 12.07.2018

Decision: The committee considered the case as per agenda and noted that deficiency letter was sent to the
firm on 12.11.2018. The Committee decided to wait for the reply from firm.

Case is deferred.

Case No.:28/8/80-AL.C2/2018 Party Name: STERLITE Meet No/Date: 10/80- Deferred
‘TECHNOLOGIES LTD. ALC2/2018
: 16.11.2018 |
HQFile ~ RLAFile  LicNo/Date:0310822298 Date:
:01/80/050/00151/AM 19/ :03/95/040/003 14/AM 19/ '13.07.2018

Decision: The committee considered the case as pér agenda and noted that the completé set of application
was sent to MEIT on 12.11.2018. The Committee decided to wait for comments from MEIT.
Case is deferred.

Case No.:33/8/80-ALC2/2018 Party Name: ANGIPLAST ~ Meet No/Date:10/80-  Transferred

PRIVATE LIMITED ALC2/2018

‘ 16.11.2018
HQ File RLA File Lic.No/Date:0810143042 Date:16.11.2018 |
:01/80/050/00156/AM 19/ :08/24/040/00127/AM 19/ 19.07.2018

Decision: The Committee considered the case as pe“fwthe agenda and it was decided to transfer the case to
Norms Committee-7 as the item of import pertains to chapter-39. Case is deferred.

Case No.:34/8/80-ALC2/2018 Party Name: ANGIPLAST Meet No/Date: 10/80- ‘Transferred
PRIVATE LIMITED ALC2/2018
16.11.2018
HQ File RLA File Lic.No/Date:0810143040 Date:16.11.2018
:01/80/050/00157/AM 19/ :08/24/040/00129/AM 19/ 19.07.2018

Decision: The Committee considered the case as per the agenda and it was decided to transfer the case to
Norms Committee-7 as the item of import pertains to chapter-39. Case is deferred.
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Case No.:13/8/80-ALC2/2018 Party Name: S AND P

ENTERPRISES
HQ File RLA File
69 -01/80/050/00136/AM19/ -04/24/040/00088/AM19/

‘Meet No/Date:1 0/80- Deferred
'ALC2/2018

116.11.2018

Lic.No/Date:0410164514  Date:
20.07.2018

Decision: The committee considered the case as per égenda and noted that deﬁciencyy letter was sent to the
firm on 12.11.2018. The Committee decided to wait for the reply from firm.

Case is deferred.

Case No.:21/8/80-ALC2/2018  Party Name: ALLEVARD IAl
SUSPENSIONS PRIVATE
LIMITED

RLA File
:31/83/040/00059/AM 19/

HQ File
.01/80/050/00144/AM19/
70

Meet No/Date: 10/80- ,Deferred
ALC2/2018

16.11.2018

Lic.No/Date:31 10067120 Date:
20.07.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application

‘was sent to DIPP on 13.09.2018. The Committee decided to send a copy of complete set of application to
'DHI for their examination/comment since export product pertains to motor.

Case is deferred.

Case No.:37/8/80-ALC2/2018 Party Name: TEXMACO
! RAIL & ENGINEERING
LIMITED

RLA File
:02/24/040/00040/AM19/

HQ File
-01/80/050/00160/AM 19/

‘Meet No/Date:10/80-

Approved
ALC2/2018
16.11.2018

Lic.No/Date:0210208595 Date:16.11.2018
20.07.2018

71 Decision: The committee considered the case as pyer‘the agendé and as ;Haely"tyhe recdrn‘rhendatio'nw of DHI vide

their U.O. No. DES-I/TREL/RLW.W-1-2018-HEI dated 15.11.2018 in meeting,

amended quantities of

‘imports in numbers in place of sets, decided to ratify the norms as under:

1. Import item at SI. No. 1 and 2 on net to net basis as per General Note -4 with accountability

clause.

RA concerned may take further necessary action as per the decision of NC.

Case No.:46/8/80-ALC2/2018 Party Name: SHAKTI PUMPS

(INDIA) LTD.,

RLA File
-11/24/040/00012/AM19/

HQ File
-01/80/050/00169/AM19/

Meet No/Date: 10/80-
ALC2/2018
16.11.2018

Lic.No/Date:1110028358 k Date:k
20.07.2018

Deferred

Decision: The committee considered the case as per agenda and as per written comments of DIPP decided to |

72 ask the firm to furnish the information on following points-
i Weight of each Export Product.

ii. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

Case is deferred.
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Case No.:26/8/80-ALC2/2018 ' Party Name: STERLITE Meet No/Date: 10/80- Deferred

TECHNOLOGIES LTD. ALC2/2018
16.11.2018
HQ File RLA File Lic.No/Date:0310822557 Date:
:01/80/050/00149/AM 19/ 03/95/040/00348/AM19/ 24.07.2018 |

Decision: The committee considered the case as per agenda and noted that the set of apphcatlon was sent to

MEIT 11.09.2018. The Committee decided to wait for the comments from MEIT. Case is deferred.

Case No.:27/8/80-ALC2/2018  Party Name: STERLITE Meet No/Date: 10/80- Deferred
TECHNOLOGIES LTD. ALC2/2018
16.11.2018
HQ File RLA File ) "~ Lic.No/Date:0310822555 Date:
101/80/050/00150/AM19/ :03/95/040/00362/AM19/ 24.07.2018

Decision: The committee considered the case as per agenda and noted that the set of application was sent to

‘MElT l 1.09.2018. The Commlttee dec1ded to walt for the comments from MEIT Case is deferred

Case No.:4/10/80-ALC2/2018 Pany‘Name: BHARAT HEAVY Meet No/Date:10/80- Deferred
ELECTRICALS LIMITED 'ALC2/2018 !
16.11.2018
HQ File RLA File : Lic. No/Date:0410164525  Date:
:01/80/050/00190/AM 19/ :04/24/040/00061/AM 19/ 24.07.2018

Decision: The committee considered the case as per agenda and noted that the hard copy of application is
not received. Case is deferred.

Case No.:22/8/80-ALC2/2018  Party Name: ULTRA © Meet No/Date:10/80-  Deferred

| [ENGINEERS ALC2/2018
16.11.2018

HQ File RLA File " Lic.No/Date:3110067126 Date

01/80/050/00145/AM19/ :31/83/040/00063/AM19/ 26.07.2018

Decision: The Committee reviewed the case as per the agenda. DHI had recommended for repeat norms.
‘However, it was observed that the firm has claimed different import items in its applications. Further, the |

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the
Norms Committee.

‘Case No.:51/8/80- Party Name: NIPHA ~ Meet No/Date:10/80- Apbfeved
ALC2/2018 EXPORTS PRIVATE ALC2/2018

LIMITED 16.11.2018

HQ File RLA File Lic.No/Date:0210208611 Dated:16.11.2018

:01/80/050/00174/AM 19/ :02/24/040/00062/AM 19/ 27.07.2018
77 |

representative, decided to ratify the norms as under:

Decision: The committee considered the case as per agendé and as per the recommendation of MSME

Import item is allowed 260MT.

RA concerned may take further necessary action as per the decision of NC.
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Case No.:54/8/80-ALC2/2018 Party Name: ULTRA Meet No/Date:10/80- Deferred

[ENGINEERS ALC2/2018
16.11.2018

HQ e TN E—— T SRR
:01/80/050/00177/AM19/ :31/83/040/00078/AM19/ 16.08.2018

Decision: The Committee reviewed the case as per thc”agendé‘. DHI had recommended for repeat norms. ‘:
However, it was observed that the firm has claimed different import items in its applications. Further, the
wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the

Norms Committee.

79
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81
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Case No.:55/8/80-ALC2/2018  Party Name: ULTRA ~ Meet No/Date:10/80- Deferred
ENGINEERS ALC2/2018 ,
16.11.2018
HQ File ‘ RLA File Lic.No/Date:3110067144  Date:
:01/80/050/00178/AM19/ :31/83/040/00079/AM 19/ 16.08.2018

Decision: The Committee reviewed the case as per the agenda. DHI had recommended for repeat norms.
However, it was observed that the firm has claimed different import items in its applications. Further, the

‘wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the

Norms Committee.

Case No.:56/8/80-ALC2/2018  Party Name: ULTRA Meet No/Date:10/80-  Deferred
ENGINEERS ALC2/2018
16.11.2018
HQ File RLA File Lic.No/Date:3110067145 Date:
:01/80/050/00179/AM19/ :31/83/040/00080/AM 19/ 16.08.2018

Decision: The Committee reviewed the case as pyer the agenda. DHI had recommended for repeat norms.
However, it was observed that the firm has claimed different import items in its applications. Further, the

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the
Norms Committee.

Case N0.:63/8/80-ALC2/2018 Party Name: ULTRA ~ Meet No/Date:10/80-  Deferred
ENGINEERS ALC2/2018
16.11.2018
HQ File RLA File ‘ Lic.No/Date:3110067143  Date:
:01/80/050/00186/AM19/ :31/83/040/00077/AM19/ 16.08.2018 '

Decision: The Committee reviewed the case as per the agenda. DHI had recommended for reriéat norms.
However, it was observed that the firm has claimed different import items in its applications. Further, the |

wastage claimed also shows variation. Firm is required to explain the same in a P.H on 6.12.2018 before the
Norms Committee.

Case No.:1/10/80-ALC2/2018  Party Name: ANGIPLAST Meet No/Date:10/80-
PRIVATE LIMITED ALC2/2018 Transferred
16.11.2018
HQ File RLA File ‘ Lic.No/Date:0810143267  Date:
:01/80/050/00187/AM19/ 108/24/040/00130/AM 19/ 16.08.2018

Decision: The Committee considered the case as per the agenda and it was decided to transfer the case to

‘Norms Committee-7 as the item of import pertains to chapter-39. Case is deferred.
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Case No.:57/8/80-ALC2/2018 Party Name: VALVEWORKS  Meet No/Date:10/80- Deferred

INDIA PRIVATE LIMITED

83 HQ File ‘ " RLA File
:01/80/050/00180/AM 19/ :31/83/040/00084/AM 19/

ALC2/2018

16.11.2018
Lic.No/Date:3110067146 Date:16.11.2018

17.08.2018

Decision: The committee considered the case as per égenda and as per' the recommendation of DHI
representative decided to forward the case to DIPP for their comments. Case is deferred.
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DES.| Saction,

Room No.434, 4" floor,

__Udyog Bhavan, ‘
New Deihi - 110011

Ref: License No. 0310819556 dt. 06.03.2018
File No. 03/95/040/00999/AM18/

Sub: Detail of import item quantity wise

Respect Sir,
Cxe
With reference to above said applicaticn we had submitted our application for Adhoc Advance hcense for export
product “PUREIT GERMKILL KIT 1500L/3000L GERMKILL BATTERY B PLACABLE /|T" L
[§s06 1. = é UOA§»)
- ary/ Qty for 2oe0 L > X560 Ay
No, | IMPORTED PRODUCT uom | o 10,000 ;Lv\,fﬂ//lr £
; £ ‘NO> - b\“{ 5
ULTRA HIGH MOLECULAR WEIGHT . Gl < & ak A
~1'| POLYTHYLENE GUR 2122 KG 0.0479 | - 479D 272 K| = 205 J
| [ ULTRARIGH MIOLECULAR WEIGHT —— — J————|— —— | © 25 .
2 | POLYTHYLENE GUR 4120 kG 0.0308 308 B NS
3 | TRICHLOROISOCYNAURIC ACID KG 0.0044 | ~ 44 @1 gl x (. .
4 | STYRNE ACRYLONITRILE POLYMERS KG 0.0201 201 119 i-O‘})\_
5 | BOXES (INNER) : NOS 1| 10000 | Sag s L BCm/t;
6 | BOXES (OUTER) NOS 0.125 1250 ;
BREAK UP OF CONSUMPTION OF EACH RAW MATERIAL “OR EACH (;/af:)
EXPORTED ITEM s
1500 “| 3000 Total
UOM | Lis Units Ltrs Units Luantity
Sr. ' : 6500 3500 | 10000
No. | IMPORTED PRODUCT : 1 unit — NOS | 1Unit | NOS | NOS
- | ULTRA HIGH MOLECULAR WEIGHT  J1- % /v | rase - oS 2 R
Lo ¥ 1| POLYTHYLENE GUR 2122 (6 g 1.040 260 | 0.0625| 219 479
bir ULTRA HIGH MOLECULAR WEIGHT 12-2Y, DR 032 P
" 2| POLYTHYLENEGUR4120 (v ... |«ke 0.028 182 00350 | 126| 308
sy 3| TRIGHLOROISOCYNAURICACIB e’ L7 g 1.954° 24| 00057 20| 44
V/.|_4 | STYRNE ACRVLONITRILE POLYMERS 73/ .4\ k6 | o9  131] 00808 70 201
- 4-#/d5 | BOXES (INNER) NOS 1.000 | . 6500 | 1.0000 | 3500 | 10000
6 | BOXES (OUTER) | NOS 0.125 813 | 0.1250| 438| 1250
For;\rgPolvme’r"‘"s Pvt Lid - s 7’3(1  x ]7‘( = h3a.
: P =) » {67 r e B
N&,@nam | A %3':" len 5 4= .= 45 s |
Y Aniket Lawate / o g IR S e 3 ’
Import Export Manager _ ( (( ,

Ut (= 1&s

{AN ISO 9001 2008 Cemﬁed c«:mpany)

tab 411 47 T 4 1 4 =M ‘ ronch mers.com |
J Qad SQW ( ) MU{ 015 el 2 62, e’efax 2 i 62, 8 E- ail: accounts @ ) ‘1
& '2 BHSSE hldust“al ES ate, ! R ree W “bai 400 % po y ers
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Ref: AA No.311006@, Chasys A. Comp Pune
DGFT ID No.1/80/50/158/AM18/DES-1 dated 13/11/2017

Export product: Arm bushing, weight 7.61 Kg per piece =~
Input '

(S.No Quantity recommended

1,13 | 1.65 Kg/Kg content in EP ’
2,14 | 1.32 Kg/Kg content in EP J

3,15 | 1.56 Kg/Kg content in EP ,

ability clause under GN-4.

)[Qf,ﬁ//
o UG
]ndustri ?] Advisor

Item 4 to 8 and 12to 20 —Net to net with account
Remaining items to be deleted s requestec by the applicant.

This issues with the approval of JS .

Dy DGFT (DES-I)
TSWB /3/60/2017 dated 24/11/2017

: _.JM
“%‘Lq,\\’\af
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" Subject AA No 0410164245 dated 25.4.2018 of M/S DOOWON AUTOMOTIVEDate: 09/13/18 04:13 PM
SYSTEM INDIA LTD From: "HEI Division, DHI" <divhei-dhii)gov in>
To: K P Singh <nc1.dgft@nic.in>

Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
HEI Division :
Subject: AA No 0410164245 dated 25.4.2018 of M/S

DOOWON AUTOMOTIVE SYSTEM INDIA 1.1 D.

It is requested to provide ngs and
wasta ulation for further examination of the request. Since same
has not been enclosed along with the application.

K. K. Tiwari
Industrial Adviser

Dy DGFT, DES-I
Deptt. of HI, UO No 3(36)/2018-TSW(B) dated 13.09.2018

Tushar Shrivastav
HEI-Division, Department of Heavy Industry,

Ministry Of Heavy Industry and Public Enterprises,
Udyog Bhawan, New Delhi-110011

https://mail.gov.in/iwe. static/layout/shell.html]?lang en-US&3.0.1.2.0 15121607 11/22/2018
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AA No 0410164244 dated 25.4.2018 M/

crppy | m—
TIVE.

fuch o amed wiackaae calcdlation bave
iR DU CE ':ii'cl‘.»’fﬁl'}i_.:}f‘.- ang wastage G culatio ¢

seral g e Vv
Wt P ansaatd By DES-L, Vhered

Ao} oy g G el S Rl il o ¥ | ol ,‘.r‘
Lt drawings and wastage calculation for further perusal
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 Date:: ,11/09/1Bv,‘|019‘AM £

Mg ;mAfaggg,-Asstt. DGFT : LEee : [
P:No. P-47011/355/2018-TSW i

1'Regards.

05/11/18:04:24 PM, K P'Singh <nct:dgft@nic.in>wrote; -~ : ey :

Respected Sir,

>lease find attached ID-along wilh: appllcatnon/mformallon received from M/s ISGEC Hitachi Zosen. Lid.in respect of AA Ng. 051 0406454
lated 14.05.2018. It is requesled'to examine the matter and furnish your comments o consicer the case before 1h9e NC.

vith regards,

MD. Moin Afaque)

Asstt: D.G:F.T.

=o} DlrectorrGene(al of:Foreign Trade
Fgl.:230l61562A Ext.265

z-mailinct.dgft@nicin

th Regards;

ndeep Chauhan

‘velopment Officer

ipartment of Industrial Policy &: Promotlon
nistry of Commerce &:Industry ...

rom: 468, Udyog-Bhawan, New: Delhi,
123063321 Extn: 3200
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_ Subject: AA No 0910066358 dated 20.06.2018 of Azad Engineering, Date—11/16/18-0943-Al—7878Mm/ X 8@ — — —— -
Hyderabad. From: "HEI Division, DHI" <divhei-dhi@gov.in>
To K P Singh <nc1.dgft@nic.in>

Miniétry of Heavy Industries & Public Enterprises
Department of Heavy Industry
HEI Division
OFFICE MEMORANDUM
Subject:DGFT ID- 01/80/50/183/AM19/DES-I dated Nil
ref, AA No 0910066358 dated 20.06.2018 of Azad Engineering , Hyderabad.
DIES-I may consider above AA on repeat basis toAA 0910064517 dated 23.12.2016.

(K.K. Tiwarti)
Industrial Adviser

Dy. DGFT, DES-I
Deptt. of HI, UO NoDES-1/AZAD/TuBL-1-2018-HEI  dated 16.11.2018

httimni/ il caxr inlivn ctaticlavent/chell hf;‘qlﬂﬂigﬁzﬁn-lhl\l(g;éﬁ w2—0_‘1&541721607 ) 22'1 1:'2018 e
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Subject: AA No 0910066360 dated 20.06.2018 of /5 Azad Engincering ; Date:11/16/18-09:24-AM
Hyderabad- correction From: "HEI Division, DHI" <divhei-dhi@gov.in>
To: K P Singh <nc1.dgft@nic.in>

Ministry of Heavy Industries & Public Enterprises
Department of Hzavy Industry
HEI Division
OFFICE MEMORANDUM
Subject:DGFT ID- 01/80/50/184/AM19/DES-I dated Nil

Ref:AA No 0910066360 dated 20.06.2018 of M/s Azad Engineering , Hyderabad.

DES-1 may consider above AA on repeat basis toAA 0910064517 dated 23.12.2016.
(K.K. Tiwari)
Industrial Adviser -
Dy.-DGFT, DES-I
Deptt. of HI, UO NoDES-1/AZAD/TuBL-3-2018-HET  dated 16 .11.2018
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Subject: AA Mo 0910066361 dated 20.06.2018 of Azad Engineering.,  Date: 11/16/18 09:17 AM_
" Hyderabad. From: "HEI Division, DHI" <divhei-dhi@gov.in>
To: K P Singh <nc1.dgft@nic.in>

Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
HEI Division
OFFICE MEMORANDUM
“Subject:DGFT ID- 0 1/80/50/185/AM19/DES-I dated Nil

Ref:AA No 0910066361 dated 20.06.2018 of Azad Engineering ., Hyderabad.
DES-I may consider above AA on repeat basis toAA 0910064517 dated 23.12.2016.

(K.K. Tiwari)
Industrial Adviser

Dy. DGFT, DES-I
Deptt. of HI, UO NoDES-1/AZAD/TuBL-2-2018-HEI " dated 16 .1 1.2018

httng //mail anv 1nlis ctamellae st lohall bt aT0 n o DA N1AN 181114077 14/11/7010
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i DI
Department of Heavy Industry
: §
Sub: Ratification of AAs issued to Azad Engineering, Hyderabad
_ REiecHng, T
Import
é - AA No = 1 Item Quantity recommended
2 l= 910064517 .| Stainless Steel bar 2.15 Kg/Kg content in Export product
28 &= 910064662 Stainless Steel bar 4.70 Kg/Kg content in Export product
P — 910064672 Stainless Steel bar 3.80 Kg/Kg content in Export product
This has the approval of JS : : /@A/-
. SNt S /
~ (K.K.Tiwari)

Industrial Adviser

Dy DGFT , DES-|
TSWB FN :3(56)/2016 dated /7/2017
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-~ Subject:_AA No 0310821929 dated.26.06.2018-of Dagger-Maste -Mumbalate: —11/16/18 090 AM— =

= T P ShgheneragiEnio———————— —From—"HEIDivision, DHI" <divhei-dhi@gov.in>
Department of Heavy Industry

“HEI Division
OFFICE MEMORANDUM
Subject:DGFT ID- 01/80/050/00148/AM | 9/DES-1/433 dated 14.11.2018

j | Ministry of Heavy Industries & Public Enterprises
|

l!

!' AANo 0310821929 dated 26.06.2018 of Dagger Master , Mumbai,

Percentage wastage and inputs as per SION C-421.

DES-1 may take a view
(K.K. Tiwari)
Industrial Adviser
Dy. DGFT, DES-I
Deptt. of HI, UO NoDES-1/DMTo/OMT-] -2018-HEI dated 16.11.2018

https://mail.gov.in/iwc_static/layout/shell.htm}?lang=en&3.0.1.2.0_1 5121607 16/11/2018
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“[Case No.:17/8/80-ALC2/2018

e RN

Party Name:ISGEC HEAVY  |Meet No/Date:8/80-

(RS

"Sht.atlvlrs:m =
ENGINEERING LIMITED  [ALC2/2018 Deferred |
. e e
== REAE — ————— FicNo/Date 0510407109 De e Date— ————
-~ :05/23/040/00165/AM19/ 06.07.2018 |

Decision : The committee considered the case as per agenda
application of the firm to DHI for their comments. Case is deferred.

and decided to send a compleuiéwséf of
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DIPP(TS Section) Fllle No 7/259/2018-TS Dated 15.10. 2018

SiieTe ans‘*rtﬂe Ho 01/80/43‘@/ 39 /ﬂM 10/ Srfe—1 l:cq'ﬂ;icn ..........

Firm may be requested for furmshmg inputin- terms of 8k-Nos——
1,2,3,4,5,6 and 11 of standard deﬂcnency format. :

: : of
: Coe” 2 e\& : ;
FTDO(S.K. Kala),DGFT - . S
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Subject: AA No 0210208595 dated 20.07.2018 of M/s Texmaco Rail , Calcutta, Dale: 11/15T8 11:24 AM
. To: K P Singh <nc1.dgft@nic.in> : From: "HEI Division, DHI" <divhei-dhi@gov.in>
)
—_— e T TR e .
— = = = = AT y SR L S e O R R O P S S ——

Department of Heavy Industry
IEI Division
OFFICE MEMORAND UM
Subject:DGET ID-01/80/050/160/AM19/DES-I dated nil ‘
AA No 0210208595 dated 20.07.2018 of M/s Texmaco Rail | Calcutta,

Inputs-

Item 1,2- - DIS-1 may seek quantitics in numbers in place of sets and consider on net to net basis as per
GN4 with accountability.

NC may take a view.

(K.K. Tiwari)
Industrial Adviser

Dy. DGFET, DIiS-1
Deptt. of I, UO No DES-1/TREL/RLW-1 -2018-ITEI  dated 15.11.2018

hllps://mail.gov.infiwc_static/layout/shell.html?lang=en-US&3.0.1 .2.0_15121607 1/1
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